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in the Memorandum have been refer- _

red to the State Government of Bihar
for investigation and report.

. The appointment of dealers for yar-
ticular States and areas is the prero-
gative of the manufacturers. Govern-
ment do not interfere in such matters.

As regards the suggestion to impose
statutory control on the prices of com-
merical vehicles, Government have
already asked the manufacturers of
commercial vehicles not to increase the
prices of the vehicles manufactured by
them without prior approval of Gov-
ernment,

The distribution arrangement for
the supply of tyres which are in short
supply are being streamlined. The
industry has worked out a distribution
scheme in consultation with the Gov-
ernment, which envisageg close manito-
ring of the activities of distributurs
and dealers at varioug levels.

Nepalese Gesture to promote Sino-

Indian Amity

8866. SHRI JYOTIRMOY BOSU:
SHRI P, M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to a report in an English Daily
dated the 4th March, 1974 regarding
Nepal Offers to promote India-China
Amity; and

(b) if so, reaction

Govermment'’s
thereto?

THE MINISTER OF STATE IN THE
MINISTRY of EXTERNAL AFFAIRS
(SHRI SURENDA PAL SINGH): (a)
The Press Report indicated that if
called upon to do so, Nepal can consi-
der the matter,

(b) India and China have diploma-
tic represintation in each other’s capi-
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tals, which provide adequate channels
fer a dialogue for the promotion of
amity between the two countrieg

Confiscation of Indian Nationals pro-
perty by Pakistan

8867. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the issue of properties
of Indian Nationals in Pakistan con-
fiscated by Pakistan Government dur-
ing the period from 1965—71 has been
taken ‘up with the Government of
Pakistan; and K

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAI AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The question of properties of
Indian nationals in Pakistan geized by
the Government of Pakistan after the
1965 conflict has been taken up with
the Government of Pakistan on a num-
ber of occasions without any positive
results, Government will, however.
continue to pursue this issue.

Arrangements for Training of Test
Pilots

8868. SHRI SHANKER RAO
SAVANT: Will the Minister of DEF-
ENCE be pleased to state:

(a) what are the qualifications, ac-

complishments and duties of Test
Pilots;
(b) whether Government have

made arrangements for the training

of Test Pilots; and

(c) if .so, since when and in what
numbers?
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THE MINISTER OF DEFEJCE
(SHRI JAGJIVAN RAM): (a) (i) Qua-
lifications and Accomplishments—
Selection for training as Test Pilots is
made from amongst IAF Pilots with
the following qualifications:— .

(a) Age 28—30 years

(b) Total Flying—Not less than
750 hrs.

(c) Total solo flying—Not less

than 500 hrs.

(d) High Average flying ability.

(e) Appropriate medical category
for flying high performance
aircraft.

(ii) Duties: The main duties of Test
Pilotg are as follows:—

(a) Flight testing of prototype air-
craft|aircraft system during
the development stage.

(b) Data colection during proto-
typeflying, its assessment with
a view to help the designer to
achieve the design require-
ments of the aircraftaircraft
system under development.

(¢) Production testing of aircraft
ex-production from factories
and after major repair and
overhaul at Repair Depots.

(d) Advising the industries, R&D
Orgn, and DGCA regarding
pe-formance requirements
achievements in respect of
aircraft/aircraft system under
indigenous production.

(b) and (c). Training: Pending the
establishment of fullfledged training
facilities in India from 1976, twenty
test pilots have so far been trained
abroad; 5 production test pilots have
also been trained in the Aireraft and
Systemg testing establishment of the
IAF. ikl
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Proposal to Grant Financial Assist-
ance to Patients of T.B, Lepresy and
Mental Retardation

8869. SHRI C. K, JAFFER
SHARIEF:
SHRI G. Y. KRISHNAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether there i#s any proposal
under the consideration of Govern-
ment to grant financial assistance to
the Patients of Chronic Diseases such
as tuberculosis, leprosy and -mental
retardation; and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K, KISKU):
(a) No, Sir.

(b) Does not arise.
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